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CIRCULAR

subject:- Scrutiny of refuiid claims for amount more than 50 Lakhs
Annually

A large number of dealers have claimed huge refunds during the VAT regimeon account of concessional interstate sales against statutory forms or exports.During the cross verification from other states some of such transactions have beenfound bogus/fraudulent Accordingly, all respective zonal heads were advised tocross check the genuineness of such interstate sales with concerned stateauthorities vide note dated 31d January, 2018 of Commissioner, State Taxes. Inaddition to this, it was also directed that the cases where the amount of refundclaimed is more than Rs. 50 Lakhs should be referred to the Audit Branch for apreliminary scrutiny on the basis of returns and other records available 'online. .-

However, subsequently, keeping in View the limited strength of officers inAudit Branch, it was felt that some more officers should be assigned the scrutinywork relating to the refund cases to ensure expeditious disposal of these cases.

Therefore, taking into consideration of above facts and tn safeguard the GovtRevenue, 51 panel of tollowing Officers, as recommended by Audit Branch. is herebyconstituted for preliminary scrutiny (system based scrutiny) of refund casespertaining to the VAT regime where the amount of refund claimed exceeds Rs. 50Lakhs :»

SiNo. Name
Designation

Il. I Sh. Manish Verma A.Cr (Vat Audit)I Sh 'roiamm Kumul A.C. [Vat Audit
I Sh. Biiflluep Yudnv Au. Vat Audit

L 4. Isrr. 531mm;
A.C. {VatAuditJ
A.C VatAuditJ

3:0

L 5. Isa. S.K.‘Sha1ma
6. 'ISh. V.K,Tyagi

. VatAudit)
,77. I Sh. R.C1Antil

Ac. (VatAuditJ‘L 8. ISh.A.K.Saii-rani
A:C.(Enf.-1]

’

L9. 13h, NaveefiGosain
..A.c.{Enr.-1) 7 7

L10. 1 Sh. Jitender Kumar A.C. [lint-1)..L11. I Sh. Kamaldeep Gupta A.C. (Er-rm)|_12- | Sh. Rama hm
A.C. (ant—1)

J .

I

i
L13. ISh.P.'S.Dha.riwal ""1"” A.C.(E‘nLLnL14. lSh.Pa.nkaonshi I A.C.(BIU)L 15. ,ISh.M.K.Aggarwal,

i A.C.KCSNV—Qoé)L 16., ISh.KaushalKishore
‘ _a.c.Kcsm-205)

a?» W
Coma .....
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17. Sh. V.K.Jakhu' A.C. KCS(W—207)
18. Sh. Yogesh Pal Sineh A.C. KCS(W—208]
19 s11. T.Misao A.C. Kcsmaoz}
20 sh. Dinesh Gondian A.c. KCS[W-204}
21. Sh. Vipiri Garg A.C. KCS(W—201)
22, Sh. Eiju Raj E. A.C. KCS(W—203)
23 Sh. RRAggarwal A.C. Spl.Zone[W-109]
24. Sh. sy. Tiwari A.C. Sp1.Zone{W-108]
25. Sir. Raikumar A.c. Ward-95
26 Sh. Dinesh Gandhi A.C. Ward-91
27 Sh. Vicky Dhanweria G.S.T.O., ElU
28. Sh. Pankai Singh G.S.TO BIU fi
29. thKamal Nayan G. .o (Enf-I] fl

1 30. Sh. Gudakesh Kumar G.S.T.O (Enf-l) fy

l. The ward authorities should immediately forward the details (Name, 'TlN, Tax<
paried and the amount of refund claimed) nf rasPs where the pending rufund
claim exceeds Rs. 50 Lakhs to the Special Commissioner (Audit) through the
respective Zonal lucharge.

2. The Special Commissioner (Audit) will mark me‘c‘aséé to any of the empanelled
officer or a group of officers for scrutiny.

3. the officer/officers to whom these cases are assigned, are required to scrutinise
theme cones in a time bound iuaiuiel p1el'erubly within 3 working days and
forward their finding/observations to the concerned ward authority through
their zonal inchage ior further necessary action at their end.

This issues with the approval of Commissioner, State Taxes.
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SPECIAL commsslfi (HR)

Dated: 23— 2, H?
No.F.lV/Misc./O8/14-15/HR/ 132 $,_ [83»

Copy forwarded {or information and necessary action to

.

, . . > Spll/AddlI/Joint Commissioners, Dep rlt 'ofIfa'd es, .

.

. Vii-lint DirectorUT), Department of Trade & Taxes for uploading the circular on

Departmental website.
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31 President/General Secretary, Sales Tax Bar Association
4. All A.C.s and GSTOs

5. P.S. to CommissionerNAT) W

6‘.
GuardFile
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